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; Be'fore'M r. Justice Farran.

- LILADHAR SHAMJL AND ‘OTHERS (Plaintiffs) v. REEMUBHOY ALLANA
AND OTHERS (Defendants).” [20th November, 1890.]

Company— Meeting of share-holders—Pawer of chairman— Pall—sze for taking a poll
—Right of share-holder to voie at meetmg—-—Gonstructzon.

At common law and where the takmg of a poll is not governed by, statute or
special rule the chairman of a meeting is the proper authority to fix the time and
place for the taking of a poll ; and a poll is properly and correctly taken imme-
diately after the termination of the meeting. The same rule applies to mestings
of registered companies, unless their articles prescribe some other procedure. The
object of a poll in the case of a meeting of members of a registered company, as
of other meetings, is to ascertain the true sense of the meetfing, and is not to give
absent members a further opportunity of voting, unless a contrary intention is
expressly or impliedly o be gathered from the articles of the company. There is
no presumption in construing a doubtful article in the latter sense.

QOne of the articles of association of a joint stock company provided as fol-
lows :—* Every sharcholder not disqualified by the preceding article or article
[165] No. 17, and who has been duly registered for three months previous to
the general meeting, shall be entitled to vote at such meeting, and shall have
one vote in respect of every shars held by him.”

Held, that the meaning of the above article was merely that a shareholder
should be registered for three months before he could vote, but that having thus
once acquired the right to vote he had one vote in respect of every share held by
him. It was not necessary under the article that every such share should have
been held by him for three months. -

THE plaintiffs were shareholders in the New Great Eastern Spinning
and Weaving O‘ompany, Limited, registered under the Indian Companies
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Act, 1866, and carrying on business in Bombay. - They filed this suit for -

a declaration thaf cerain resolufions proposed at a genoral meeting of the
shareholders, and subsequently declared fo have been carried, were not
duly carried.
' The plaintiffs in the suit, “as stated in the tifile of the plamt were
* Lillagbar Shamji, &c., on behalf of himself and other shareholders of the
company who voted in support of the amendments and against the
resolutions hersin referred to and thesaid New Great Ea.stern Spinning
and Weaving Company, Limited, &e.” ,
The defendants were the chairman of the meeting in question and bwo
directors proposed for election ab that meeting and declared to be elected.
The plaint set forth that a general meeting of the shareholders of the
company was held on the 17th April, 1890, of which the first defendant,

Rehmubhoy Allana, was the chairman, and cerbain resolutions were

_ proposed at that meeting.

One of the resolutlons was that one lealal Tribhovandas should be
the secretary of the company for five years at a certain remuneration. To

this an amendment was proposed neminating another person as secretary

with a less remuneration. “ On the amendment being put to the vote, 38
shareholders voted in “its favour and 21 against it, whereupon 5 of the
shareholders then present demanded a poli both on the original proposition

*+ Suit No. 265 of 1890,
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1890 and the amendment. The chairman then put to the meeting the original-
Nov. 20, resolution, when there were 24 for, and 40 against, it.”

- [166] Another resolution proposed was that Muuncherji Nowroji
ORIGINAL Banaji and Chaturbhoy Bhaichandbhoy {(defendants 2 and 3) should ba
CIviL.  appointed directors in place of rotiring directors. To this an amendment
15 1_3_—;64 was proposed, nominating other persons as directors. ‘' On the amend-
" ment being put to the vobe there were 37 for, and 17 against, it, when the
same sharsholders demanded a poll both on the said proposition and the
amendment. The said chairman thea pubt the proposition to the said

mesting, when thsre wera 20 for the said resolution and 39 against it.”
Three other resolutions, the natura of which is not material, were

proposed and lost on being pub to the vote, but in each case a poll was
demanded.

The following paragraphs of the plaint set forth the plaintiffs’ case :—

*11. The business of the said meeting terminated at 5 P.M. and
the said chairman, the defendant Rehmubhoy Allana, directed that the
said polls should be taken immediately then and there in the said room
whera the said meeting was held. Some of the shareholders present pro-
tested against the said direction, and submitted that the said polls should
be taken at a fubure time, but the said chairman disregarded the said
protest, knowing well that taking the said poll immediately would be very
advantageous to those who desired the said resolutions to be earried, but
very dlsadvantageous to those who were of the opposite opinion. '

“12. The plaintiffs submit that, having regard to the terms of the
said el. 70 of the said articles, the said echairman had no power to direct that
the said polls should be taken immediately after the said meeting in the

said room, and that fhe said polls taken then in pursnaunce of the said
direction are invalid.

*13. The said chairman appointed certain persons to be serutineers,
and the result of the said polls, as appears by their said renort was as
follows —

For the said resolutions— .
Undisputed votes ... 556
Votes of shareholders in reapect of shares held by them,
but not duly registered in their names for three months
previous to the said meeting, though such shareholders
had been duly registered as holders of other shares for the

said three months ... 100
Votes otherwise disputed cen 35

| 691

[167] Tor amendment— : ; ' :
Undisputed votes ... : 552

Votes of shareholders in the same nosﬂnon as tbe abovemen-

tioned 100 votes . 5
Votes otherwise dxsputed Cen 66
623

——tmm

14, The adjburned meeting for the declaration of the said polls was
held on the 24th April, 1890. The said chairman ruled that the 100 votes
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and 5 votes should be allowed. Outof the 35 disputed votes for tha said
resolutiou the said chairman allowed 31 and out .of the said 36 disputed
votes for the amendments he allowed 24, and declared the saud resolublons
carrled and the sald amendments to be lost

“15. The plaintiffs submit that even 1f bhe said polls were valldly
taken on the day and ag the place aforesaid,.the sald resolumons were not
’dulv carried.

16 The plaintiffs submit tha.b having regard to the terms ofel, 792
of the said a.rblcles, the said votes of the shareholders in respest of shares
held by them, but not duly registered in their names for three months
previous to the said meebing, ought not to, have been taken or allowed
either in favour of the said resolutions or the .said amendments, and that
cousequently the said 100 votes in favour of the said resolution. and the
said 5 votes in favour of the said amendmeuts ought not.to have been
allowed

“17. The plaiuntiffs say that the sald chairman improperly disallowed
many other votes which were given in favour of the said amendments, and
improperly allowed many other votes given in favour of the said resolutions,
and the plaintiffs say that if the said polls had been properly taken, there
would have been a large mamnby in fa‘vour of tbe said amendmenbs and
against the said resolutions.” : :
The plaintiffs prayed as follows: —

* (@) That it may be declared that the defendant Rehmubhoy Allana
had no power to direct that the said polls should be taken immediately
_after the business of the said meetmg was coneluded and that the said
polls so taken are not valld
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“ (b) That it may be declared that even if the taking of the said polls

was not invalid as aforesaid, the said resolutxons .were not duly carrled
and thab the said amendments were duly carried.

. “{¢) That it may be declared thab the defendants have not been duly
elected by the directors of the said company, and that the defendants may
be restrained bv injunction from  acting or athempting to ach_as such
directors.

‘ “{d@) That in the meantime the defendants may be restrained by
injunction from entering into any agreement with the s«ud lea.lal
Tribbuvandas appointing him the secretary of the said company

[168] The defendants contended tha, having regard to the provi-

sions of the articles of association,. the proceedmgs challenged by -the

plaintiffs were valid.
The following clauses of the armcle\ of a,ssoclablon are maberial :—-

“70. If a poll be duly demanded, the same shall be taken at such
time and place in Bombay and either by oosn voting or by ballot as the
«chairman shall direct, and the result of the poll shall he deemed to be the
resolution of the meeting at which the poll was demanded

“72. Every shareholder not dlsqua,hﬁed by the preceding artlcle
or articie No. 17 and who bhas been duly registered for three months
previous to the general meetmg, shall be-entitled to vote at such meetmg
a.nd sha.ll ha.ve -one vote in respect of every shame keld by him.

“77. No person shall act as proxy unléss the: instrument of ‘his
appomﬁmenh shall be deposited at. the office at least forty-eight hours
before the time for holding the meeting at which he proposes to vote
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Lang and Russell, for plaintiffs.
Latham (Advocate-General) and Macpherson, for defendants.

The following authorities were cited and commented on:— In re¢
Horbury Bridge Coal, Iron and Waggon Company \1); In re Chillington Iron
Company (2) ; Re The British Flax Company, Limited (3) ; The Queen v.
D'Oyly (4) ; Lindley on Companies, p. 311; Buckley on Companies;
Chadwyck Healy on Companies, p. 239; Palmer’s Company Precedents,
926 ; Indian Companies Act, 1882, s. 47.

JUDGMENT.

HARRAN, J.—The plaintiffs in this suit seek to have it declared that
certain resolutions proposed at a general meeting of the shareholders of
the New Great Eastern Spinning and Weaving Company, Limited, held
on the 17th April last, and declared at an adjourned meeting held for the
declaration of the polls on the 24th of the same month to have been
carried, were not duly carried. Nothing turns on the nature of the
resolutions themselves. They are set out in the plaint, and it is nob
necessary for me to refer to them more particularly, The resolutions were
put to bhe meeting; and on the chairman, the defendant Rehmubhoy
Allana, declaring the results, polls were demanded. [4169] The business
of the meeting terminated at 5 P.M., and the chairman directed the polls
to be taken then and there in the room where the meeting was held. The
plaintitfs submit that the chairman had no power to direct the polls &
be taken immediately after the meeting in the same room. The chairman
appointed scrutineers.

The result of the poll, as set out in their report, was this:—For the
resolutions, undisputed votes, 556. Votes of shareholders in respect of
shares held by them, but not registered in their names for thres months
previous to the meeting, though such shareholders had been duly registered
a8 holders of other shares for the said three months, 100 ; votes otherwise
disputed 35 ; making a total of 691. For the amendments, the undisputed
votes were 552. Votes of shareholders in the same position as the above- .
mentioned 100 votes, 5. Votes otherwise disputed, 66, making a total
of 623. '

The chairman ruled that the 100 votes for the resclutions and thed
votes for the amendments given in respect of the shares ‘which had not
been held by the voters for three months before the meeting should be
counted. He also ruled on the cobjections to the obther votes objected to,

but the latter rulings have not been gone into before me, as the ruling on

the 100 and the 5 vobes turns the scale, in any event, against the plamtxffs
So ruling, he declared the resolutions carried.

The first question, which arises, is whether the polls were vahd.ly
taken—whether they were taken in accordance with the articles of associa-

- tion of the company, Article 70 relates to polls. It is this: “ff a poll be

duly demanded, the same shall be taken at such time and place in Bombay
a8 the chairman shall direet:”” It is argued for the plaintiffs that this
article requires the poll bo be taken at some future time; and that a poll
directed to be taken immediately after the meeting does not satisfy ibs.
requirements. - I fesl unable to accede to that argument. At common

. law, and where the tiaking of a poll is not geverned by statuue or special

(1) LLR. 11 Ch D. 109 (114), : - (2) LL.R. 29 Ch. D. 159.
(8) 60 Law Times Rep, 215, . B (4) 12 Ad. & BIl. 139,
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rule, the chairman of a meeting is the proper authority to fix the time

and place for the taking of a poll; and a poll is properly and conveniently
taken immediately after the [170] termination of the meeting—The
Queen v. D’Oyly (1). There is no reason that I can see why the same
rule should not apply to meetings of registered companies, unless their
articles prescribe some other procedure. The object, as I conceive, of a
poll in the case of a meeting of members of a registered company, as of
other meetings, is to ascersain the true sense of the meeting, andis not to
give absent members a further opportunity of voting, unless a contrary
intention is expressly or impliedly to be gathered from the articles of the
company. There is no presumption in construing a doubtful article in
the latter sense. The article, which I have just read, gives the chairman
a discretion to fix the time and place for the taking of a poll. Itis o
be taken “at such time and place in Bombay as the chairman shall
direct.,” Why may be not fix it to be taken immediately after the meeting 2
The article does not expressly, nor I think impliedly, forbid it. In the
case of In re Horbury Bridge Coal, Iron and Waggon Company (2), the
learned Judges (Jessel, M. R., and Brett, I..J.) made some conversa-
tional remarks which would seem to indicate that they thought that
there was some practical and legal difficulty in fixing a poll immediately
after the meeting ut which it was demanded; buf the question did not
arise in the case before them, nor was it argued, and the case of The Queen
v. D'Oyly(1) does not seem to bnave been present to ‘the minds of the
Judges. Kay, J., had, however, occasion in a later case to consider this
very question In re Chiliington Iron Company (3), and he decided that
where the articles of a company gave the chajirman power to direct in what
manner g poll should be taken, he had discretion and power to direct it to
be taken immediately after the meeting. I am unable to distinguish that
.case from the present. The chairman there had power to decide in what
manner the poll was to be taken, which would impliedly ivclude a power
to fix the time and place. Here a discretion to fix the time and place is
expressly given. The subsequent ecase of Be The British Flax Producers
Company, Limited (4) is an instance of the atrticles of a company being held
impliedly to tequire some time to [171] elapse between a meeting at which
a poll is demanded and the taking of she poll. The vrovision .shere was
thas the poll should be taken at a time and place to be fixed by the
directors. The directors could not, as was there held, prospectively
appoint a time for the taking of the poll, but were bound to exercise their
discretion after the ccecasion for it arose. This involved a meeting for
that purpose, and ex necessitate rei a posiponement of the taking 'of the poll
until after the direstors had come to a deecision. The case is altogether
different from the present one, which it does not govern. I hold, therefore,
that the poll in this case was validly faken.

The question whether the chairman was correct in allowing the votes
for the 100 and the 5 shares which had not been held by the voters for
three months, depends upon the construction of art. 72, which provides that
* averv shareholder who has been duly registered for three months previous
to the general meeting shall be entitied to vote at such meeting, and
shall have one vote in respect of every share held by him.”” The
articles contained in Table A to the Companies Act require a shareholder
to be possessed of his shares for three calendar months before he can vote

(1) 12 Ad. & B, 139, (2) L.R. 11 Ch, D, 109.
(8) L.R. 29 Ch. D, 159. (4) 60 Law Times Rep. 215,
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in respect of them. This provision is arbitrary, and there is no a prior:
inference that the framers of the present articles intended to  introduce it
into them, nor is there any reason for departing from the plain, grammati-
cal meaning of art. 72 in order to effect bis object. In plain words, the
article provides tbat a shareholder must be registered for three months
before he can vote, That is a condition precedent to his exercise of that
right. ' Registered "’ applied to a member of a company is a technical
expression, and means entered upon the register in pursuance of s. 47 of
the Act. The shareholders having acquired the right to vote by being
entered for three months on the register, the article proceeds to define the
extent of his voting power. He is to have one vote in respsct of every
share held by him. The plaintiffs contend. that such share must have
been held by him for three months; but why? To express that mean-
ing, words must be introduced into the article such as held by him * for
three months.” This weuld involve a departure from the plain meaning
of the words [172] . actually emploved, but that is only “allowable when
it is sought to avoid an illegality, ineonsistency, or manifest absurdity.
No such reason exists here.: I must, therefore, decide that the vofes in
respect of the 100 and the 5 shares were properly allowed. The suib

, will be dismissed with costs, including costs of the rule.

» Attorneys for the plaintiffs : Messrs. Conroy and Brown.
Attorneys for.the defendant : Messrs. Payne, Gilbert and Sayant.

15 B. 172 (F.B.).
FULL BENCH.

Before Sir Charles Sargent, Kt., Chief Justice, Mr. Justice
Birdwood and Mr. Justice Telang.

PARSHOTAM BHAISHANKAR (Original Plaintiff), Appellant w.
HrA Parag {(Original Defendans), Respondent.® =~ !
[1st May, 1890.]

Bhagdam (Bom.} Act V of 1862, s. 3— Undwzded share of a bhag, alienation of—
Construction.

The alienation of an undiviied portion of a bhag, or share in the bhag, to a
person who is not a bhagdar, is void under s. 8 of Ast V (Bom.}of 1862.
BIRDWOOD, J., dissented.

JTHE plaintiff obtained a decree against one Lakhmldas, and in
exscution he attached a. certain bhagdari property as belonging to
Lakhmidas, The present defendant objected to the attachment, alleging
that the property was his, he ha,vmg purchased it at a previous execution

- gale. He pleaded adverse possession. The attachment was removed. and

the. plaintiff was referred to a suit to establish his right.  He now sued

_ %o establish bis right to atbach and sell the said property in execution.

The Court of first instance found the prevmus purchase of the defend-
antproved, as also the plea of adverse possesswn, and rejectad the plaintiff's
guit. .

The. plaintiff appsaled to the District Judge, who oonﬁrmed the lower
Court’s decree. :

. v .. * Appeal No. 378 of 1888.
116



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 
	Page 1019 
	Page 1020 
	Page 1021 
	Page 1022 
	Page 1023 
	Page 1024 
	Page 1025 
	Page 1026 
	Page 1027 
	Page 1028 
	Page 1029 
	Page 1030 
	Page 1031 
	Page 1032 
	Page 1033 
	Page 1034 
	Page 1035 
	Page 1036 
	Page 1037 
	Page 1038 
	Page 1039 
	Page 1040 
	Page 1041 
	Page 1042 
	Page 1043 
	Page 1044 
	Page 1045 
	Page 1046 
	Page 1047 
	Page 1048 
	Page 1049 
	Page 1050 
	Page 1051 
	Page 1052 
	Page 1053 
	Page 1054 
	Page 1055 
	Page 1056 
	Page 1057 
	Page 1058 
	Page 1059 
	Page 1060 
	Page 1061 
	Page 1062 
	Page 1063 
	Page 1064 
	Page 1065 
	Page 1066 
	Page 1067 
	Page 1068 
	Page 1069 
	Page 1070 
	Page 1071 
	Page 1072 
	Page 1073 
	Page 1074 
	Page 1075 
	Page 1076 
	Page 1077 
	Page 1078 
	Page 1079 
	Page 1080 
	Page 1081 
	Page 1082 
	Page 1083 
	Page 1084 
	Page 1085 
	Page 1086 
	Page 1087 
	Page 1088 
	Page 1089 
	Page 1090 
	Page 1091 
	Page 1092 
	Page 1093 
	Page 1094 
	Page 1095 
	Page 1096 
	Page 1097 
	Page 1098 
	Page 1099 
	Page 1100 
	Page 1101 
	Page 1102 
	Page 1103 
	Page 1104 
	Page 1105 
	Page 1106 
	Page 1107 

